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Nationaltisation
to which T want to add another,
namely, the accident of a ghastly
nature which took place so far as the
Asansol-Puri passenger is concerned,
on 14th July, 1969,

1 beg leave of the House to support me
in this Adjaurnment Motion.

Mr. DEPUTY-SPEAKER : Yes ; 1 take
it that leave is granted. We shall take it
up at 4 O'clock.

12.28 hrs.
Re. ORDINANCE ON NATIONALISATION
OF BANKS

SHRI PILOO MODY (Godhra): 1
want to know whether the Prime Minister
is going to take over the courts.

SHRI NATH PAI (Rajapur) : Does
the Prime Minister know about the stay
order ?
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MR. DEPUTY-SPEAKER : The House
has taken notice of her statement  yesterday,
and I would like to ask the Government

whether  they would like to make any
statement today.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
Yes ; before the House rises for the day.

MR. DEPUTY-SPEAKER : B:fore the
House rises today, further information will
be given,

SHRI PILOO MODY : At 6 O'clock
or 2 O'Spraker ?

MR. DEPUTY-SPEAKER : Before the
House rises at 6 O'clock. .

sit w3t =% ga (e 932) ¢« w-
F F1 7 BREE F@T Tz 5 0
T AT AT R, IEF TSRO v

gt ? femfyest & vt &1 F=v gm ?
¥ for 7z AT OF I 9S
T

MR. DEPUTY-SPEAKER : That will
be made clear before the House adjourns.

SHRI S.M. BANERJEE (Kanpur) :
Sir, after the ordinance was issued, some
prople have gone to the Supreme Court
and the various high courts. The same
thing happened when the Essential Service
(Maintenance) Ordinance was promulgated.
We were overruled. Some of us went to
the high courts, and some of us, Mr.
Joshi and others, requested this House,
and the Chair just to stay the consideration
of anything contained in that particular
Bill, but it was overruled by the Chair, by
the Government. It is, therefore, surprising
that this particular thing is being taken
note of. ©Oace an ordinance has been
issued in the interests of the people, that
is being challenged by the reactionary
forces of this country. (Inferruption).

MR. DEPUTY-SPEAKER : A perti-
nent point has been raised. [ do not know
what has happened in the Supreme Court.
Mr. Mody and others have raised it, and
the Government have said that before we
rise this evening the Government will
give information.
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QUESTION OF PRIVILEGE RE.
DELHI HIGH COURT NOTICES
AND SUMMONS TO MPs

MR. DEPUTY-SPEAKER : 1 have to
inform the House that on the 22nd June,
1969, the former Speaker, Shri N. Sanjiva
Reddy, received a notice from the Assis-
tant Registrar of the High Court of Delhi
in the matter of Suit No. 228 of 1969:
Shri Tej Kiran Jain and others, Plaintiffs,
versus Shri N. Sanjiva Reddy. Speaker,
Lok Sabha, and Sarvashri Narendra Kumar
Salve, B. Shankaranand and S. M. Benerjee,
Members of Lok Sabha, and Shri Y. B.



